
V 
OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLA~ABAR_gENCB; ALLAHA880 

ORIGINAL APPLICATION ·NO. 867/02 

THURS DAY, THIS THE 2ND DAY OF JANUARY 2002 

HON. MRS. MEEPA CHHIBBE~2~MBER(J) 

Ha r Ll a I Prasad 
s/o Sri Gun Raj Prasad, 
r/o Village and Post Bankata Ameethia, 
District_ Ds o r ia, at present working 
on the post of Assistant Station Master 
Lar Road, (Cecria) Varanasi. • ••••• Applicant. 

(By Advocate~:-Sh. A.K.Sinha and A.N.f"lishra) 

Versus 

1. Union of India through the General Manager 

Northern Eastern Railway, Gorakhpur. 

2. Divisional Rail Manager, Northern 

Eastern Railway, Varanasi. 

3. Station Master, Railway Station, 

Lar Road, Ceor Ia , .Re sp on de nt e • . . . . . . . . . 
(By Advocate:-Shri K.P.Singh) 

0 R DE R 

~ON. MRS. MEERA CHHIBBER, MEMBER(J) 

The grievance of the applicant in this case is that 

he was working as Assistant Station Master at Lar Road 

Station when he was promoted as Station Master vide 

o r de r da t-e d 6- 8 -1 9 9 8 an d post e d at P i p r a i ch • The 

applicant's name figured at Sl. No. 3 in the said 

order (page 10 of the OA ). It is submitted by the 
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applicant that he was allowed to work at Lar Road up to 

24-7-1999 and was suddenly deleted on 25-7-1999.thareafter 

he proceeded on lalave,.. It is further submitted by the 

apolicant that he remained sick and was finally declared fit 

on 10-6-2002 t he e a afft a r , he approached the~~ for 

permitting him to join the duties.he has been neither 

~ allmwad to join at Lar Road nor at Pipraich. -It is 

specifically submitted by th~ applicant in para 'S' ground11' 

that the app 1 ica nt has ne it her been s uspe nde d fr om service 

nor has been removed from S!!rvice. Therefore, ha has state~ 

tho duties~~~~ that he should be 

~ 
peaali~~~jfor the 

al lowed to join 

period.he has~ remained absent? in 

accordance with law but till date no action has been taken 

against him. The applicant has given his representation to 

the ORM on 25-6-2002 (Page 14 of DA) which has still not 
-~ 

I am seen the representation been dee i de d by- the respondents. 

of the applicant and find that applicant lbas himself st~tedJIJr 

he was spared from Lar Road on 25-7-1999 thereafter, his 

status of the applicant is not knownjl as r.ne Lt he r he has 

annexed the medical sertif icate nor he has annexed medical 

fitness certificate. However, ap p Li.c ar t Ls counsel invited 

my attention to his representation dated 12-6-2002 wherein 
. \\.- 
AA • 

he said to have annexed the medical certificate alongwith 

hi~ representation. 1'.:n the absence of any documents annexed 

with the O.A • .) I am not in a position to pass any definite 

orders. However, since the applicant~ already given his 

representation 
' 

to the resp~t,J, ich ltM still not been 



-3- 

dsfiided and such 'a matter can only be decided by the 
"\'I _. ' , . . - , 

a dm in is t r a t i a n, I t h ink t h is (llftb~ojipn ;~ ::li~ n de c i de d 

at t he a dm is s ion stag e its e 1 f by g iv i ng a di r e c t i a n 

to the respondents to decide the representation given 

by the applicant in accordance with law by passing a 

speaking o r ds r withio a period of three months from the 

dateo6f receipt of a copy of this order. 

2. With the above direction, the D.A is disposed off. 

Member-J 

Madhu/ 


